
THE DEPUTY MINISTER IN THE 
MINISTRY 0 *  DEFENCE (SHRI h  B 
F A IN A S ):

(a ) (i) Fore* and Navy.

la  theae two Service*, there is no pro­
vision for re-enrolment of ex-servicemen 
discharged on the ground of disability.

(ii) Army

There is no ban on re-enrolment of an 
ex-serviceman discharged from the Army 
on the ground of disability provided he is 
declared fit by the Medical 'authorities 
after a re-Board and he also satisfies all 
the other conditions for enrolment at the 
time of re-enrolment

(b) Disability pension is granted where 
the invaliding disability is attributable to 
or aggravated by scrvice and is assessed 
at 20 per cent or above Invalid pension/ 
gratuity is granted where the disability, 
though attributable to or aggravated by 
military service, is less than 20 per cent 
or is not related to the military service 
Invalid pension is t?iven where the mdivi 
dual his renducd 10 years or more ser 
vice and invalid gratuity wheie the ser­
vice ro d u e d  is less lhau 10 years

(t) Vx su vu.'men who have been dis 
ehatjjed on the ground ot disibility held 
attributable to'iKgravated by nuhtarv 
service aie entitled to full treatment of 
then disibilitv fiom sen iee sources

Proposal for Flectnc Furnace Steel 
Plant from Kerala Government

49 ̂  SHRI VAY \LAR RAVI Will 
the Minister of STEFI AND MINES be 
pleased to 'tete

(a) whether Government have received 
anv proposal to set up an Electric Fur 
nace steel plant from the State of Kerala 
and

(b) if so, the main features thereof and 
the decisions taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA) (a) and (b) 
Government have granted a licence under 
the Industries (Development f t  Regular
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two) Act, 1951, on 16th March, 1972. to 
Messers. Steel Com§jkx. Ltd., Feroko 
(Kerala) for etahHahiwg an electric ter* 
nace-cum-coatiauous casting nait w 
Feroke for the manufacture of 50,000 
tonnes (annual capacity) of mild, medium 
carbon and spring steel billets on the 
basis of maximum utilisation of plant and 
machinery. This is a joint sector venture 
which is being implemented with the 
Kerala State Industrial Development Cor­
poration as one of the principal promo­
ters
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Setting up of Agro-Industries Unit 
In Kerala

4934 SHRI VAYAIAR RAVI Will 
the Minister of HEAVY INDUSTRY be 
pleased to state

(a) whether the Kerala Agro mdustiies 
Corporation has prepared any schcme tor 
the development of its tractor unit and 
setting up of new agro-industries umt in 
that State nnd

(b) if so tlie brtfad outlines the;eof and 
tie Cential assisttnce sought and quaa 
tim  propose to be gi\cn>

THE DisL’U LY MINISTER IN THE 
MINISTRY Ob HEAVY INDUSTRY 
(MlRI SIDDHLSdWAR PRASAD) m) 

scheme foi tht manufaetuie of trac 
tors h is 1 een prepared by the Kerala 
Agro Industries Corpor tion

fb) r><xs not anse

Free Ration to \rm y Commissioned 
Oflirers in Peace Areas

49*5 DR H P SHARMA Will the 
Minister of DEFENCE be pleased to 
state

(a) whether Government ha\e any 
Committee to examine the fact that Army 
Commissioned Officers have to spend 
more than their salary, while they remain 
in Mess and tf so, the reaction of Gov* 
ernment thereto: and




